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Bill No. 16 of 2025.

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2025

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,
1999 (Act No. 16 of 1999).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth Year
of the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Taxation (on Certain
Goods Carried by Road) Amendment Act, 2025.

2. Insertion of section 11A.—In the Himachal Pradesh Taxation (on Certain Goods
Carried by Road) Act, 1999 (hereinafter referred to as the “principal Act”), after section 11, the
following section shall be inserted, namely:—

“11A. Special provision for settlement of arrears of Certain Goods Carried by
Road Tax.—Notwithstanding anything to the contrary contained in this Act, or rules
framed thereunder, the Government may notify a scheme for the settlement of
outstanding dues and matters connected therewith or incidental thereto, including
payment of tax, penalty or interest related to any period, subject to such conditions
and restrictions as may be specified in the scheme, covering period of limitation, rate
of tax, penalty, interest or any other dues payable by a person, proprietor or owner,

etc.”.
3. Amendment of section 15.—In the principal Act, in section 15,—
(@) the first proviso shall be omitted; and

(b) in the second proviso, the word "further"”, shall be omitted.

STATEMENT OF OBJECTS AND REASONS

The proviso to section 15 of the Himachal Pradesh Taxation (on Certain Goods Carried by
Road) Act, 1999, imposes restriction on the Government with regard to enhancement of tax in one
go. In order to take care of situations wherein the Government is required to increase the tax under
the aforesaid enactment beyond fifty percent, the proviso in respective enactments needs to be
omitted. Further, with a view to settle outstanding arrears that have been difficult to recover due to



disputed demand and to expedite recovery of outstanding dues, enabling provision for introducing a
settlement scheme needs to be inserted.

This Bill seeks to achieve the aforesaid objectives.

(SUKHVINDER SINGH SUKHU)
Chief Minister.

SHIMLA:

THE..............., 2025

FINANCIAL MEMORANDUM

-Nil-

MEMORANDUM REGARDING DELEGATED LEGISLATION
-Nil-
RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA
(File No. EXN-A(3)-3/2025)
The Governor, Himachal Pradesh having been informed of the subject matter of the
Himachal Pradesh Taxation (on Certain Goods Carried by Road) Amendment Bill, 2025,
recommends, under article 207 of the Constitution of India, the introduction and consideration of

the Bill in the Legislative Assembly.

THE HIMACHAL PRADESH TAXATION (ON CERTAIN GOODS CARRIED BY
ROAD) AMENDMENT BILL, 2025

A
BILL
further to amend the Himachal Pradesh Taxation (on Certain Goods Carried by Road) Act,

1999 (Act No. 16 of 1999).

(SUKHVINDER SINGH SUKHU)
Chief Minister.

(SHARAD KUMAR LAGWAL)
Pr. Secretary (Law).
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